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Open Court 

CENTRAL AOA INISTRAT IVE TRIBUNAL 

ALLAHABAD BENOi . ALLAHABAD 

OR lG INA L A PPLICAT ION NO . 1004 OF 1998 

Allahabad, this the 27th da y of July. 1999. 

CORAM : Hon ' b l e Mr. S .Daya 1, ~Aembe r (A) 
Hon ' b l e Mr .S .K .Agra ... 1a 1, r.~m ber (J) 

Surendra 8ahadur Singh, 
s/o. of Sri Shit l a Prasad Singh, 
R/o . Vi llage and Post rAahaja na (Baraut), 
District Allah abad . 

• • • • • • • • • • Applicant 

(By Shri s . P .S . Parmar, Advocate) 

Ver s us 

l. Union of India, through 
secretary Posta 1 and Te leconmunicat ion, 
New Delhi. 

2 . Superintendent of Post Off ice, 
Allahabad . 

3 . Sub Divisional Inspector, 
(Sub-Div is ion), Hand i a . 

0 •t • • . • . • • . . ppos 1 e 

( By Shr i D . s .Shukla , Advocate ) 

0 RD ER (Open Court) 

(By Hon ' b le Mr .s .Daya 1, Membe r (A) ) 

Parties 

This application has been filed for setting 

aside th e t er mina t ion or de r dated 7-9-98 passed by 

Sub-Divis ional Ins pector of Handia, Allah abad. 

Re gu larisation of the services of the applicant has 

also been prayed for. 

2. The grounds on which t he re lief is souaht 

is that the applicant has performed his duty for a 

period of two years and four months continuously and 

satisfactorily. Another g round mentioned is that the 
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applicant cannot be replaced by another temporary 

employee. 

3. We have heard the arguements of Shri S.P.S. 

Parmar for the applicant and Shri D.S.Shukla for the 

respondents. 

4. We find from Annexure-1 to the origina 1 

application which is a Memorandum No.A/Baraut/<;6 
• 

Handiat dated 13-4-<;6 that the applicant was appointed 

as E.D.M.P. Baraut on the personal responsibility of 

Shri J.V.Singh, Oak Assistantt Baraut. Thus the 

appointment of the applicant has not been made on 

a regular ba s is by following the procedure required 

for making such appointments. It was only on the 

basis of appointment of Substitute for the employee 

who vJa s previously occupjing the post on the persona 1 

responsibility of an official of the Postal department • 

5 . The learned counsel for the applicant has 

moved a Misc.Application and prays for direction to 

the respondents that ha may be considered for the 

vacancies which may be existing in the department. 

This prayer of learned counsel for the applicant can 

not b e accepted as the respondents have to follow a 

certain procedure for filling up the vacant post and 

the applicant has a right to apply if he fulfils the 

conditions of eligibility. Th e fact that he is 

become over-age cannot get him any benefit by virtue 

of his working as Substitute. Hence this application 

is dismissed as lac king in merit. There sha 11 be no 

order as to costs. 

/satya/ 
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MEMBER{J) 


